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GOVERNMENT OF HIMACHAL PRADCH

FINANCE DEPARTMENT
NOTIFICATION
Simla-2, the 26eh Ay, 1971
No. 13-3/71-Fin.-C.-~in exercise of the powers coaferred by section 6
of the Himachal Prade:h Continzency Fund=Act, 1971 (9 of 1971), the
Governor of Himachal Pradesh is nleased 1o make the following Rules:—
THE CONTINGENCY FUND OF HIMACHAL PRADESH
: RULELS, 1971
1. These rules may bz calied the Contingency Fund of H:machul
Pradesh Rules, 1971. >
2. In these rules unless the context othorwise provides,—
(/) “Finance Department™ maans the Finance Dezpartment of
Government of Himachal Pradesh,
(ii) “Legislativa Asscmbly”  mz2aas thz  Lazislative  Assombdly | of
the State of Himachal Pradesh.
3. The Contingency Fund of Himachal Pradesh shall be held by the

Governor of Himachal Pradesh and shall be adminisiercd on behalf of and
in the name of the Governor of Himachal Pradesh by the Sccretary 9

Government of Himachal Pradesh, Finance Department.
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e Advanzss from the Fund sholl b2 male tor the purpose of meeting
el res2en exaenditur: only,

3. All applications for advancss Lom thz Fund shall be made by the
Acrmamistretive Departments to the Finunce Departmens ¢ rficr obtaining the
ap,voval of the Ministe? in charge. The application shall give —

(/Y brie{ particulars of the additional exnenditure involvad

(¢iy the circumsiances under vhich 1'{%\';; 1 n could not bc included
mihe Budget;

-’,~,»-,-) \\'hj is pasiponcment xs not » uuM
i P e o

p.,ru
(iv) the amo: mtlmwlr"“f‘u‘ﬁw’ih IRCS T Trom ine “Fond wi tih lu!l C,N of
tre proposal for the vear or part ul the year as the case may be;
and
{(v) th> grant or an woprmh)ﬁ IR ¥ h.r whieh sup; slementury provision
will’ aventu: 1”" have to bz obtame .l.

6. If,in any cas2, after the order sancitoninz an advance from the Con-
dazacy Fund has tean issuad in accordance witn rule 4 and befors action
15 taken in acco dance withgle 8, it is found that the alvance  sarctioned
L rominin wholly or partly up-uilisat, aa applcation shall be made 1o the
srining aathosy for caneelling or mn.l.t).ng the sanction, as the case
e be,

-

o
. A cony of the order sanctioning the alvance, waich shall speciiy
e amowuit, the grant or appropriation o avhizh borelaies. and give  brief
adaticilars by sub-heads and units off appiropriation of exponditere for
Jeet i has beon sanctioned, shall be forvarded by the Finance Depariment
Sythe Azcountant-General. Hunachal Pradesh,

8. (1) Supplementary esiimates for all exnerditure so financad shall be
sresaated to tas Legislative Assombly at nsdirs: cession imecting immediaiely
avter the advance is sanctioned.  Fowever. in excapiional circums-
altess W be recurded R W 1"1:'ng. the Supplemeary Estimalcs.
whe Ly canant be p"c;.‘m-d o the Legislutive Assembly in the ensuiing
ses<man, may be so peesentad ct i wbs.quuu session.

Nore, 1—White preseating to the Legislaive Asscmbly the estimates
01 it ...dmu lm.mcc 4 from The Conting gency Fund, a note to the following
efiect shndl be apnead o to such estimitias i —

*X sum o Rs...ovvoin. h: s baan advanced from the Contingency
{und in thc OB O o sudib 5o kmay ...‘...lrl’ an cqun'ulcn! amoung I
recquired to enable ren: x\'mc.\' to be made to that Fund™.

Nope 2=t the @ mnduuu on a new service not gontcmpldtcd in the
Annul l in anc il Statement can be met, wholly or partly from the savings
nallsbie within  the authorised appropriation. the note appended (o the

* abe

! sumatcs shall be in the followina formi-- - . _

“The expenditure is on a new service., Asumof Rso.o..oo.ooooiioinns
has been advanced from the Contnwemv l-und of 1-lmmdml Prad\_sh i
e RIORLH B0 .. oo v vnss ass cnas .....;and an cquivalent amount i«

~
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senired 1o enable reryment to beraade to that Fund™.
Fhe ameunt viz. Ks. .. ooveeeineroess. -G be feund by reappropriatien
A sevings within the grant end a token vote only is required.

A partof that amourt viz. Rs....coonee ean be found by reappro-
priztion of savings within b2 grant and a vote is required for the bulance
VI I8 sususesnnmsponn ouly.

(2) /5 soon as the Legislative Assembly has suthorised acditional ex-
prwuibre by meuns of & Supplementary Apvropriation Act, the advance or
advanec: nowde from ihe Comingency Fund, wheiher for meeiny the ex-
pandintre  incurred belordThe Supplemeniary Estimates were presented i0

e Levsluive As:embly or afier they were so presented, shall be resumed
the appropriation made in the Act.

9. Ali advances sanctioned from the Contingency Furd to mcet o
PINAIIUrS Y ENCISs of the pravision for the service included in the Aprvo-
siniion (Vaote en Account) Act shall bz resumcid 10 1he Contingzency Fund
28 §90n 1S the A=propriadon Act in respect of theexpenditure on the service
N ihe whole vear including the cucess met from the advances from the
Contingency Fund has baen passeil.

-

o the Fund to the iull extent of

10. A copr of the order resuming the advance. which shall give a
. rerce to the number and date of the order i which the onginal advancs
vas made and Lo the Supplementary Appronriation Act referred to in rule
7. shall pe rorwarded by the Finance Depariment to the Accountant-General,
brnchal Pradesh. e

11. Actual expenditure incurped cgainst advances made from the Con-
tmgsacy 1und shall-be recorded in e account yelaiing to the Contingency
i“und 1 the sama detail as it would havebeen shown if it has been paid out of
ihe Cynsolidated Fund. : |

12, n account of the transachion of the Fund shail be maintained by
e Frnice Department in Form*A anncved to these rules.

M wh—— ——

COVERNMENT OF 11MACHAL PRADESH
FINANCE DE‘.’ARTMENT
. Fop ‘A’
CONTINGENCY FUND OF [{iMACHAL PRADESH
Amount of the Fund Rs. 50.00,000

3. Scrial No.

2. Date oftruns::c&ioﬁ.

No. and name of the grantor appropriation.
4 No.and date of the application for advance.

<. No.znd date of the order makinga the advance.
o, Amount advanced. ,

7. Bulance.

¢ Supplementary Appropriatiov Act p_rm'iding for the additionz!
sxpeudiiure.
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10.

)

12.

! — ——

Amount of advance resumed.
Balance after resumption.

Initial of the oflicer in charee. Finance Deparii
£ i

¢int.
Remarks.

Nute | . —The balance should be struck ¢ er

Note 2.—The amount of the~advarce,

-

each transaction.

‘;.fjguld ba entered in it tlu
ik when made and in #ed InFATIC G TesamEdT
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